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I Shri F. II. Mohsin] tracts. The hilly areas
will be divided into not more than six districts
and each district will have a District Council. I
do hope that the people in that part will play a
greater role in the development of the hilly
areas to the satisfaction of the people at large. I
commend the Bill for the acceptance of the
House.

MR. DEPUTY CHAIRMAN : The question
is:
"That the Bill to provide for the esta-
blishment of District Councils in the Hill
Areas in the Union Territories ofManipur, as

passed by rhe Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall how
take up the clause by clause consideration of the
Bill.

Clause 2 to 53 were added to the Bill.

Clavse 1, the Enacting Formula and lhe Title
wire added to the Bill.

SHRI E. H. MOHSIN : Sir, I move :

"That the Bill be passed."

The question was put and the motion was
adopted.

SHRI CHITTA BASU : We can adjourn
now.

THE MINISTER OF STATE IN Till,
DEPARTMENT OF PARLIAMENTARY
AFFAIRS
A7 FIA-TFATMH 750 #H At
(SHRI OM MEHTA) : The Minister is busy in
the other House and after that he would be
coming here immediately. He will make a
statement in this House al o.

MR. DEPUTY CHAIRMAN-. Mill that time
wc can continue with this busin'
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LA AT TA ARG § W /AL
SHRI
SHAH NAWAZ KHAN) : Sir, I beg to movc:

"That the Bill to provide for the acquisi-
tion of the undertakings of the Asian Refrac-
tories Limited for the purpose of augmenting
supplies of refractories to meet the essential
requirements of the iron and steel industry as
passed by the Lok Sabha, be taken into
consideration."

The need to acquire this plant has arisen out
of the fact that the total production of
refractories in the country is inadequate and
insufficient to meet the essential requirements of
the iron and steel industry in the .country. This
plant was acquired by a Presidential Ordinance
to augment the supplies of refractories and to
speedily bring it into operation. It has been
closed since June, 19G8. It is also proposed, at a
later stage, to expand the existing capacity. This
Bill seeks to replace the Ordinance and, with
your permission, I would like to place before the
House some more details regarding its
acquisition and also the background "leading to
it. The Asian Refractories have a licensed
capacity of approximately 30,000 tonnes per
year. They went into commercial operation in
19CG, but due to certain reasons they incurred
heavy losses and they had to close down. For
starting this plant they had to borrow a
substantial amount from the Industrial Finance
Corporation. As on December, 1970 the
outstanding dues from this com-panv were of
the order of about Rs. 80 to Rs. 82 lakhs. Sir,
since this plant was not functioning very
satisfactorily certain creditors went to the court
and wanted it to be auctioned. The court
permitted and an offer of about Rs. 70 lakhs was
made. Later on the United Bank, from whom
they had taken the loan, also went to the court
and sought their permission to-secure higher
ofTer. The court gave them the permission and
later on, the Eastern Spining Mills offered Rs.
78 lakhs. The Eastern Spinning Mills is one of
the Birla concerns....

SHRI JOACHIM AIA'A (Nominated) :
Where did they get so much money from ?

SHRI SHAH NAWAZ KHAN :  Under the
Monopolies and Restrictive Trade Practices Act,
section 26, they could not be allowed to take over
this plant. In the meantime tremen- ~ dous
shortage of refractories wce felt. We
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We found that the progress of the Bokaro
Steel Plant was being retarded. Therefore, it
was decided that the Government should
step in and acquire this plant. It lias been
decided by the Government to oiler Rs. 81
lakhs lor the acquisition. The payment is to
be made in instalments. The first instalment
is to he of Rs. 8 lakhs and the balance has to
be in ten equal annua] instalments,

SHRI MAHAVIR TVAGI (Uttar
Pradesh) : What is the. basis of
compensation ? Is it on the market value "'

SHRI SHAH NAWAZ KUAN: Sir. the
offer made b\ Eastern Spinning Units is for
Rs. 70 lakhs. The outstandings against this
plant are of the order of Rs. 80-82 lakhs.
The loan is due to the Industrial Finance
Corporation and whatever we will offer as
the price of this plant will be first paid lo the
creditors.

DR. BHAI MAIIAVIR [Delhi] : Are we
talking of one particular creditor only, or are
the total dues of the order of 82 lakhs ?

SHRI SHAH NAWAZ Kl CAN : There
may be some more dues, lint that is all we
are offering.

DR. BHAI MAIIAVIR : We want lo
know the total dues. Let the Minister find
out and reply.

THE MINISTER OF STATE IN THE
i  DEPARTMENT OF
PARLIAMENTARY ,

AFFAIRS;
AR FOO-fET ® 5T WAL

(SHRI OM MEHTA) : At the time of reply he
will give you.

DR. BHAI MAHAVIR : He is making a
wrong statement.

SHRI SHAH NAWAZ KHAN : Mr.
Tyagi has asked me a very relevant question,
namely whether it is the market price. Sir,
the 1 e< i>-nical Committee which went into
tin- working of this plant came to the
decision that it is very well worth this
amount. There is another refractory—Assam
Silliminite—with licensed capacity 11 times
almost of the same capacity for which they
are asking about Rs. 3] crores.

SHRI MAHAVIR TYAGI : Is this so
man lakhs of rupees the deficit which they
have

[ 14 DEC. 197! J [Acquisition of Undertaking) Bill, 197174

not paid ? In that case it will come as a liabi-
lity to the Government. Will that not be a loss
?

MR. DEPUTY CHAIRMAN : That is a
limited company and the Government will pay
only Rs. 81 lakhs. That will be compensated
afterwards,

SHRI SHAH NAWAZ KHAN: It will be
paid out of this fund to the creditors, mainly to
the Industrial Finance Corporation. Sir, we
feel this is a step in the right direction. Last
year we had to import refractories of the order
of about Rs. 10 crores. And even in 1971-
72
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we may have to import another Rs. in crores
worth of refractories. This plant is situated in
the proximity of the Bokaro Steel Plant and it
has been lying dosed for the last two years.
We feel that it will be advantageous for the
Bakaro Steel Plant to have a captive refractory
plant of its own situated quite (lose to it. It will
also provide employment to about 400 people.

Sir, with these remarks, I commend the Bill
for the acceptance of the House.

The question was proposed.

MR. DEPUTY CHAIRMAN : Mr. Kalyart
Roy. Brief observations, please.

SHRI KALYAN ROY (West Bengal, : Sir,
whenever the Mines Ministry wauls to do
something good, instead of going to the full
extent it halts in the mid-way and later on
starts retreating. It is like a doctor who, when
asked to cure a patient, instead of curing him
completely, just heals him and lets the d i
remain in his body. As Mr. Shall Nawaz Khan
has pointed out, we need relrac tories foi our
steel plants, And the entirt refractory
industries to-day in Bihar, Benga and
elsewhere, arc in the hands of the privat
sector. Without refractories, neither can th
Bokaro Steel Plant be built up, nor can th steel
plants in Hospct and Salem come up Now,
what is the role of the private secto which
supplies 100 per cent refractories to th steel
plants ? The role of the private sector i one of
calculated sabotage. The main reason for their
failure in this field arc not because < certain
extraneous matters, but because of
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[Shri Kalyau Roy] calculated plan not to
supply order to get the fantastic prices which
they arc asking.  Sir, the total capacity for
production

factories in India is i million
tonnes. \nd we find thaiin I instead of
one million tonnes, they produced only a little
over 6,00,000 tonnes  Sir, this is
the performance of the refractory industries in
this country. In Bokaro when the plant was
started, the Government of India went out of
its way to please these refractory barons and on
their advice-decided that only 4 per
cent
refractories required for the Bokaro Steel Plant
would lie imported and the rest would
be
supplied by the private sector whose installed
capacity was adequate. But it was found that
in 1969 when the supposed to
despatch
11,345 tonnes, they despatched only a little
000 tonnes. One of the main reasons
why the Bokaro Steel Plant is not coming up,
why the coke oven battery was not
completed
in 1969, why the Blast Furnace No. 1 was not
completed, is because these refractory owners
went back on their commitments and the
biggest
concern, the Indian Firebricks and Insulation
Company, which got about 60 per cent of the
total order, later came and wanted 100 per cent
price increase for the firebricks which had to be
ed to the steel plant. Sir, this is a sort of
blackmail ; not an ordinary blackmail, I must
improve myself ; it is a deliberate,
calculated,
blackmail by the private sector to strangle the
industry and to get as much as they ran.
matter of fact, they wanted that instead of
el lakhs, they should get Rs. 86 lakhs.
1 'hat is the demand of the Indian Firebricks
and
any. Andibe Go. eminent of
India, instead of calling their bluff and forcing
i keep to their commitments, started
jiving tin in |n ice increase. And added to that,
when we have enough installed capacity, we
are
our utter shame, importing firebricks worth
bout Rs. 10 erores. In other words, 25 per
ent of our requirement offirebricks is coming
rom, the Soviet Union. The Soviet Union is
iving us missiles, is giving us  .submarines.
It
s giving us ships.
t is giving us veto.
things
i produce in this country, the things *hid; we
can get in this country, are left to irivate sector
and they are ating all the concessions because
of your tingling. I welcome this Bill. But the
ques-on remains: Why are you so timid ? Why
oyounot. take overall the refractories in

It is giving us ammunition.
Yei Sir, the

| shis country 2
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1 kuow e melmctny o
[t is quite 2 big refractory.  Fre
mame b Hind vefrocoories Limived, [t beloogs
o o of the wooons.  They cmploy 340
workers, A you will e surprisd diae they
pay oniy Re 3 peralav. There ave no medieal
Gieilitien. Theoe are no leave facilities. Fheee
are noeoveriime Dwoilities. wo guarters, no
proiolions,, ..

Dursapur.,

SHRT JOAMCHINM ALV The whiiewash-
ing man in Delhi ges Ry, 7 per day.,

SHRI KALYAN ROY ; This is their wage
mte, Ri 3 or Re 4 in the refractories
i Kumielubi Delonging  w e Bind &
Company.  The tlind Retencrories belonging
to k. Worlas, Bannerjees or Gammbas, these are
the lopediul companies  wdey which are
sirangling vouy neck,  Insead  of 1aking them
over after this debaclh: von go 10 take over one
singie plant, That Is why 1 was reyretting thae
van underaand  (he diseswe—vou the Mines
Ministre  and knaw what the cme i B
instead ol wiving the proper medicine, you just
kerp the patient afive, jnstead of curing bim.
That s the targady of (e Mines Minisiry, It
wants (o take aver the coul industry. Bug later
un it bt amd wkes over only o coking
coal. They say that the entive conl indusiry
shoulil be taken over. But they are hesitot.,
They are afraid. They are pervens, It s
beciuse of the prsvsure iaside theic party. The
sume thing B orepearal in e o ol refrar-
Tures wiiere tler tiene luas ne, L,

SHRI OM MEMTN @ T i clasify e
theye v o prvssune in any o these 1hings,

YR BEEAT MARAVIR . Lo any case their
P 3y lere o1 vorr vy muc,

SHRI KALYAN ROY : 3ir, in between
thae vwo gressures L will not be able 1o finish
my specch,

[ agiee with Mr., Om Meha, he s alswo
wnhappy about the pressure. That i why he
13 denving, 1 krow bim. L am in saympathy
with him.  Bar the solution v not just wking
over une. Tl slution lies in taking over tw
refractorics which arc abuwt 1w or twelve and
which you meed. Oune refraciey  will not
give vou sufficient number of bricks which are
necessary far the new steol plants which ure
coming. Again you will have w bargain
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with the private sector who, after six months
will be failing to supply youth bricks. Again
they demand more price. Again you will he
succumbing i<> their pressure. Again the rusts
4' steel refractories will go up as they are going
up in Bokaro. li was Rs. 600 and ii lias gone up
to Rs. 10(H). The problem is there. You cannot
take India to the pathol industrialisation by
continuous!) succumbing to the pressure <>!
mil limners and capitalists "bo neither have
sympathy for Indian development nor care
whether your steel lactones come up or not. So,
this is the solution. I am very unhappy about
what you are doing, instead of bringing that at
this particular time, you have brought only 'his.
Hew is the time when we should have goije not
one step further, but Ave should have gone the
whole way and taken oyer all the refractories.. ..

SHRI O.M MEHTA : We will go.

SHRI KA1.YAX ROY: I tell you, you will
have to bring another Bill if you want to see
steel factories come up in Salem, Hospct.. .

SHRI OM MEHTA : We have teken -lie
first step. We will take many more.

SHRI KALYAN ROY: I know how the first
step was taken and what pressure was built. 1.
et him no) brag about it. In fact, as Lenin said,
one step forward and two steps backward. I
hope you will not take two steps backward.
That is again true. This Mil does noi meet the
problems at all. This does cot meet the require-
ments. The solution lies in taking over the
refractories whivh are in the hands of the
private sector.

MR. DEPUTY CHAIRMAN : Minister.

SHRI SHAH NAWAZ KHAN: Sir, I am
very grateful.. .

DR. BHAIMAHAVIR : Sir,.. .

SHRI OM MEHTA : Let him speak on the
Third Reading.

DR. BHAI MAHAYIR : Sir, I raised my
hand. Your eyes wereglucd on to Mr. Kah an
Roy. I know he is a very attractive personality.
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| MR. DEPUTY CHAIRMAN : This
side
also.

SHRI KALYAN ROY : About gluing of
eyes, I took the trouble to give in writing that
I wanted to speak. However, if I hare to be
glued. 1 would like to be glued to 1 Je. lihai
Mahavir. *

MR. DEPUTY CHAIRMAN: Ab right.
Dr. Mahax ir.

DR. BHAI MAHAVIR : Mr. Karyan Roy,
I w."s only appreciating your personality.

Minister
statem

Sir, the hon.

ent

telling us about the rued to acquire the
Asian Refractories Limited, I must say that I
am very much disappointed at the reasons
that have been put forward by him. He says
that the need arose because the production is
inadequate. There is no production in this unit
since June, 19GB. 1 would be justified ia
asking why no effort was made—or, if any
effort was made, 1 would like to know the
details thereof to start production of this
eoncern during the period that has lapsed
since June, 1968?

Sir, he has referred to certain creditors who
went to the courts for realising their duos and
be has admitted that the Industrial finance
Corporation was the biggest ceditor. Here
what I want to ask very pointedly is, if there
was any proposal for the revival ot this refrac
tory unit which the Industrial finance
Corporation did not accept ; or was then- any
proposal which they did accept ? Why I ask
this is because, as things are and as the hon.
Minister has said, the Industrial finance
Corporation is the largest creditor. I would
like him to verify whether the total loans
which have accumulated against this are of
the order of nearly Rs. 82 lakhs only, because
my information is that the loa d
that
amount by a fair margin. The Industrial
Finance Corporation is not the only creditor.
There are others also, and those are sought
to be totally ignored because the total
compensation that is proposed to be given
under this Bill is Rs. 81 lakhs. lathe Bill there
is reference of distribution.

"..amount of the compensation
amongst the creditors, and if there is any
surplus left after such distribution,
amongst the contributories of the company
in accordance with their rights and
interests."
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[Dr. Bhai Mahavir]

Rupees eigrhtyone lakhs are being given and
Rs. fil lakhs arc owed to the IFC. And what
will remain will be practically zero. It is that
zero which is likely to be distributed amongst
the cCmtributories uf the company in
accordance with their rights and interests. I do
not know how the rights and interests will be
split in dividing something which does not
exist because. the total amount of money
provided will be taken over by the IFC.

This is one thing. Further, I would like to
know whether the Government is aware that
there are certain sninll creditors of the company
and that, those creditors have probably put their
money in the company because they knew that
the Industrial Finance Corporation also had put
its money there in a large measure. There are
shareholders who have contributed Rs. 55 lakhs
by way of share, money. Rs. 32 lakhs are owed
to other bankers and Rs. 20 lakhs are owed to
other small creditors. Then, these shareholders
are not monopolists of any type or quality.
These are small shareholdi is. If my
information is correct, none of them belongs to
any of the big monopoly hou i large industrial
concerns of the country. But no attention seems
to be necessary in the mind of the government
to secure any interests of these creditors. I want
to know if the government is aware that in
addition, there are nationalised banks also who
have to realise money from the concern and
whether any attention has been paid how that
money will be paid to them, I hat is one thing.

f wish to know whether it is not a
fact that during the course of these two years
two or three proposals were brought for the
revival of the company and its production. I am
saying this because the hon. Minister
emphasized the need for improving production
of refractories in view of the expanding no ds
of our steel industry and in'view of Bokaro.
Shri Kalyan Roy was also emphasizing tire
need for the establishment of steel plants
according to our schedule or as early as
possible. My information is that there were two
or three proposals for the revival of this
company and I would like the hon. Minister to
cither accept it or to contradict it. One was
made on the 35th of July 1970. In that proposal
an amount of Rs. 70 lakhs was offered in cash.
But that proposal was not accepted by the
biggest creditor, namely, the IFC. Very
curiously the
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IFC accepted one proposal thai can".: from the
Birlas, that is. from the Eastern Spinning Mills
to which the hon. Minister has referred. How
the Eastern Spinning Mills came to be interes
ted in a refractory undertaking is something
which is not easy to appreciate. But what is
more mysterious is how the IFC accepted tb'.s
proposal the very da} it was received and
within 17 or IS days it obtained the approval
of the Calcutta High Court also to that propo
sal. While a beiter proposal in terms of total
value was not accepted, a proposal from the
i'm Spinning Mills was accepted. This
proposal was to the effect that one lakh was to
be paid down cash by March 1'J71 and the
balance in ten yearly instalments. It looks as
if the Industrial Finance Corporation was
anxiously waiting for this proposal to come
becausi the same day it was
an
d
within IV or 18 days the approval of the High
Court was also obtained. 1 would like to know
whether this is a fact and if so in what way
the IFC has a particular charm for the Birla
proposal. Do they have a particular prefi
for having this concern sold or handed over
to the Birlas ? If not, why is it that the fust
proposal which happened to come from the
Tatas was not accepted and another proposal
which was from the Eastman India Ltd.—I do
not know who the proprietors of this concern
are—offering 81 lakhs—5 lakhs down cash
and
the balance in ten annual instalments—was
also rejected by the IFC in the High Court ?

How is it that i: osal from the Birlas
for

one 1. ii cash was  accepted
while

another proposal for 5 lakh down cash was
rejected.! 1 would like to know how and in
what way this particular paradox is to be
explained.

B) accepting Rs. 78 lakhs froai hi Birlas,
the IFC was to lose Rs. 3 lakhs on its own
dues ; Rs. 14 lakhs were to be lost by the
United Bank of India ; and Union Bank of
India would have lost Rs. t2 lakhs—not only
Rs. 12 lakhs, but Rs. 17 lakhs due to devalua
tion 1". I the bank guarantee that they
had given to the Polish collaborators of this
undertaking. In addition. Sir, there are ahout
two thousand shareholders who have contribu
tor! total of Rs. 55 lakhs. I do not know
why the (0 ' * ' i has no sympathy for the
holders and why not any amount of
compensation is likely to be paid to them,
because, Sir, the amount that is being promised
as compensation is going to be gulped wholly
by the IFC. Sir, the Industrial Finance
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Corporation has played a very interesting role
in this whole drama. Firstly, Sir, I have said
that they scuttled one or iwo proposals which,
from all appearances were better than the one
which they accepted. They insisted on liquida-
tion of the company, liquidation of the assets of
the Company, on deferred payment and they
did not accept the offer of the Tatas or another
offer for the revival of production.

Sir, I also want lo know—I would lil«' the
hon. Minister, Shri Shah Nawaz Khan to make
a note of all that I am asking—whether it is a
fact that there was a proposal made to the Steel
Ministry in December, 1970 to lake over the
Asian Refractories. Was then- a proposal to the
Steel Ministry for the take-over of the whole
undertaking® If that offer was therein
December, 1970, I would like to know for what
reasons that offer was not accepted.

Sir, there was also a proposal from one of the
Directors—I have got some record here and
some letters also—in which it was suggested 10
the Government that they should extend
managerial and technical collaboration of the
steel plants. The proposal was that the steel
plants—they are the most important customers,
actually they are the only customers buying
refractories — should extend their technical and
managerial collaboration and in turn, 51% of
the controlling interests was offered to them. I
do not know why this type of a proposal could
not be accepted by the Government and why the
Government had to wait all this time. Sir this
offer came in December j 1970. The
Government waited all these days and now,
when we are in the midst of an emergency,
when every penny is important, the Govern-
ment wants to take over and pay compensation.
Sir, there was a proposal wherein not a penny,
not a Naya Paisa, was required to be paid.
Technical collaboration was the Only thing
which was asked Tor. The assests of the
creditors and the banks could have been later on
realised as the work would have started. I do
not know why the Government did not do
anything in this matter and today, in a national
emergency, when fluids have to be mobilised,
when resources have to be collected from all
possible sources, when new duties and new
taxes are becoming necessary, the Government
is coming forward with a Bill where Rs. 81
lakhs will be paid in instalments and another
sum. something like Rs. 120 lakhs or so. will be
required for reviving the Company so that it ran
start producing.
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Sir, litis is strange and I do not know how it
ran be justified excepl in terms of the
doctrinnaire approach which the Government
might be having that it must take over all
possible things which it sets its eyes upon. If
Production was the purpose, then, Sir,.... [Time
hell rings). . . .the better alternative would have
been for the Government to revive it. give
managerial and technical collaboration from the
Bokaro Steel and enable them to start working
so thai with 51% of control of the whole thing,
the people who have contributed by way ol
shares, the people who are small creditors, they
would have benefited and the Government
would not have been made to find funds to the
tune of Rs. 2 crores for this undertaking.

MR. DK1TIY CHAIRMAN :
ron-
. Imle now.

Please

DR. BHAI MAHAVIR : Sir. I would also
like to know whether the Government has given
thought to this and 1 would like to he enlight-
ened on this.

Lastly, Sir, I would also like to know
whether the hon. Minister is aware that there is
some litigation going on in the Patna High
Court regarditur some land which is belonging
lo litis company. There is some gentleman—
one Mr. Bastumati or someone—who claims a
lease-hold right in that land. There was some
injunction which the court had given. Xow I
learn that the injunction has been vacated. But
the case is pending and it may be decided at
any time. Now if that case is decided in favour,
of dial man, the Government may have to come
before the House again for making payment to
him to buy his right-- of lease-hold in that land.
That again is a point which I would like to In
sin of.

These are die things on which, I tliiiik, the
Government owes us an explanation. Without
that, I think, we should not merely rush
headlong. When the Government is taking
over one concern or the other if they think thai
socialism will descend on us only through
what is coming. 1 ihinlt thai .should mn IT our
guiding criterion. We should be guided by mine
pragmatic consideration of ifie country's total
economic interests.

SHRI SHAH NAWAZ KHAN: Sir, I would
like to deal with the points raised by
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[Shri Shalt Nawaz Khan.]

Dr. Bhai Mahavii ji first. In my opening
address, due to paucity of time I perhaps did
not give sufficient details. So it has now
become necessary to give a bit more details so
that he will understand the sequences and the
circumstances under which it was done.

Sir, in March, 1961! an application was filed
by an unsecured creditor before the Calcutta
High Court for winding up the company. The.
Industrial Finance Corporation, with a view
to safeguarding its interests as a secured credi
tor, also filed an application in March, 1969
under Section 30 of the I.P.C., 1948, before the.
Calcutta High Court for the sale of the mort
gaged assets. Tending disposal of the said
application!, the Calcutta High Court, by an
order dated 19th March. 1969, appointed joint
receivers. The joint receivers were directed
by the Calcutta High Court to sell
the mortgaged assets and other property of the
company in June 1969. Accordingly, the joint
receivers advertised for the sale of the assets.
The United Bank of India had also to recover
about Rs. 20 lakhs from Messers. Asian Refrac
tories Limited advanced by way of loans. As in
December, 1970, the outstanding dues to the [FC
from the Company were Rs. 80 to 82 lakhs. Of
the parties who responded to the advertisement
for sale, M/s. Belpahar Refractories Limited
gave the highest offer of Rs. 70 lakhs When
the Calcutta High Court secured this offer,
the United Bank of India intervened and prayed
for time to procure better offers. Considering
the United Bank of India's request, the court
confirmed the offer of M/s. Belpahar Refrac
tories Limited subject to the condition that the
joint receivers could accept any higher offer
that might be obtained by the United Bank of
India within the time fixed by the court. The
United Bank of India approached the Eastern
Spinning Mills Limited, who gave an offer of
Rs. 78 lakhs as against Rs. 70 lakhs offered
cfei&r. The said offer was accepted by joint
Weeivers and confirmed by the High Court of
Calcutta on 16th of December, 1970

UR. BHAI MAH'AVIR | What was due to
thfllFC...

SHRI SHAH NAWAZ KHAN : / he High
Court directed that the Joint i ivei hall
execute the Deed, of Conveyance in favour of
Eastern Spinning Mills
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DR.. BHAI MAHAVIR : That is al! right. I
want to know' whether the IFC...

SHRI SHAH NAWAZ KHAN : Please lei
me finish first....

DR. BHAI MAHAVIR : Is it the answer to
my questions ? He is reading a prepared brief. I
would like to have the answers to my questions.
... [Interruption-,)

MR. DEPUTY CHAIRMAN: He is replying.
The High Court ordered after taking into
consideration all the factors...

DR. BHAI MAHAVIR : That is not the point.
The point is whether the propo.-al was not
accepted by the ITG... (Interrupt fans).

SHRI SHAH NAWAZ KHAN : The hem.
Member is so impatient. On the execution of the
Deed, they could satisfy and discharge to the
extent of Rs. 78 lakhs. That is the ruling of the
High Court by which we are going. We have
taken over these properties free from all
encumbrances and the Government wili not
accept any other liability. If there are any other
creditors, it is up to them to obtain the amount
from the Asian Refractories. It is between them
and the creditors.

DR. BHAI MAHAVIR : What about the small
creditors who went to the court first of all?

SHRI SHAH NAWAZ KHAN : I entirely
agree with my friend, Mr. Kalyan Roy, thai the
Government....

DR. BHAI MAHAVIR : Have you done
away with me ? Let me repeat. [ wanted to know
whether you have paid any attention to the small
creditors who had to go to the court;'

SHRI A. D. MANI (Madhya Pradesh} : This
is an important point. It is a public matter. The
people are waiting to see that at least the interests
of the small depositors and the small
shareholders are safeguarded,

SHRI KALYAN ROY I Do not shed tears.

SHRI A. D, MANI i Are you going 10
prepare a list of such small depositors and small
shareholders ? Are you going to look into the
valid point raised ?



85 Statement by Minister

MR. DEPUTY CHAIRMAN: AU right
Mr. Mani. Your point is clear.

DR. BHAI MAHAVIR : The simple chiriR
seems to be that the total amount of compensa-
tion will be taken away by the IFC. Tlie small
shareholders, the small creditors and all others
will be left to themselves.

MR. DEPUTY CHAIRMAN : That is the
best price that was available in the market. The
company has gone into liquidation and it is lor
the court to see in what way the assets can be
distributed to them.

DR. BHAI MAHAVIR : 1 asked whether
there was a proposal to take over....

MR. DEPUTY CHAIRMAN : Yes, yes,
your point is clear.

DR. BHA! MAHAVIR : You have only
read out the High Court's observation.

SHRI SHAH NAWAZ KHAN : The caw
was sub judice. It was before the High Court
and we could only come in when the Court
permitted the auction to be undertaken.

Regarding dispersal of the amount which
accrued as a result of auction, the realisable
value of this plant was only this much and we
arc merely following the directives of the Court
and whatever the Court has decided.

Now coming to a very important and very
relevant point raised by my friend, Shri Kalyan
Roy, I entirely agree with him ihat it should be
our endeavour to attain self. sufficiency in
refractories ii the interest of development of
steel industry. I may inform him that we
already initiated action to put up a refractory
plant to product 100,000 tons at Bhilai.

SHRI KALYAN ROY : When is it coming
up?

SHRI SHAH NAWAZ KHAN : We are
trying to expedite it as fast as we can. We have a
proposal under consideration for acquiring the
Assam Silimanite, that is another factory with a
licensed capacity of about 45 ' thousand tons and
we hope that we shall be able to acquire all that
in the near future.
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Regarding hi, question as to why we have not
nationalised the entire coal industry. I may ay
thai it is a separate question. We are taking up
the nationalisation of coking coal. When that
comes up, this question can be raised.

With these remarks, I beg to move that the
Bill as passed by the Lok Sabha be taken into
consideration.

MR. DEPUTY CHAIRMAN : Now I will
put the, motion.

The question is :

"That the Bill to provide for the. acqui-
sition of the undertaking of the Asian
Refractories Limited for the purpose of aug-
menting supplies of refractories to meet the
essential requirements ot the iron and steel
industry as passed by the Euk Sabha be
taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN : We shall now
take up clause by clause consideration of the
Bill.

Clauses 2 to 11 were added to the Hill-Clause
1, ike Enacting Formula and the Title were
added to the Bill.

SHRI SHAH NAWAZ KHAN: Sir, I move :

"That the Bill be passed." The question

was put and Ik motion was adopted.

STATEMENT BY MINISTER RE
LATESTSITUATION OF FIGHTING ON
EASTERNAND WESTERN SECTORS

THE MINISTER OF DEFENCE/fW Hsfl
(SHRI JAGJIN AN RAM): Mr. Deputy
Chairman, Sir, this is the 11th day of the war
forced on us by Pakistan. The enemy has failed
almost completely to achieve the aim of his pre-
emptive attack. In the process, Pakistani forces
have suffered grievous losses which ean be
made good .uily by large-scale inductions from
foreign sources.



